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(S.No.04) 10 03 17 - CP 10/2013 - Acme Consultants Pvt. Litd. & Anr. Vs. Pvt.
Ltd. & Ors.

ORDER

The Ld. Lawyer on behalf of the petitioner(s) as well as on behalf of the

respondent(s) 1,3,6 and 13 are present.

There are as many as 13 respondents upon whom service report has
been received except upon R.9, namely, Shri Gouri Shankar Sharma.
There was specific direction to the petitioner to make service upon Shri

Gouri Shankar Sharma.

Since 6" December 2016 the matter is lingering for service upon R.9 but
it was not complied upon. On the last date the petitioner prayed for time
for making service upon R.9 and prayer was allowed but he has failed to
take any steps. Again on 24.01.2017 a specific direction was given to the
petitioner to make a paper publication upon R.9 in two widely circulated
newspapers; that too he has failed to comply. Even today he has failed

to submit any proof of service on R.9.

In view of the above facts, the CP against R.9 is dismissed with a cost of
Rs.10,000/- to be paid to the Army Welfare Fund and proof of payment

be submitted to court on the next date.

The original share transfer forms are produced by the respondent but the
petitioner denied to conduct inspection on the ground that they are

incompetent to inspect the documents in the absence of their clients.




However, the respondent is directed to give them Photostat copy of the

transfer forms today itself.

The respondent is also reluctant to argue on the maintainability
application which is filed by him/them when the matter is already

reflected in the Cause List and praying for some time.

The matter is pending since 2013. Under such circumstances when the
cases are reflected in the Cause List and fixed for hearing, it cannot be
adjourned without any reasonable ground. The respondent has liberty to
file written notes. On the other hand, the petitioner is also not ready to
argue or give any reply on the maintainability petition filed by the

respondent and pressing hard for adjournment.

The respondent is allowed time to file written notes with a cost of
Rs.5,000/- and the petitioner is also allowed time with a cost of
Rs.5,000/- to be deposited to Army Welfare Fund, as a last chance to
give early reply, if any, along with written notes on 06.04.2017.

Fixed on 06.04.2017.
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MANORAMA KUMARI
MEMBER(J)



